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CLNfPAL A LTISTBAIIVE TRIBUNAL' 
GJ'AHA 	LtCH 	U1 1  

I- 
UtLGIONAL AI-'r 	.LON NO: 	2_/'c 

PETITION NO 

JY>-, 	 APPLICANT(S) 
UTersus 

• . . . .. . . . 	 .c 	). • ib 	vV). .. .. Ft ES PON DENT (5) 

17.6.5 	Mr P.J.Saikja for the appli- 

'his aprIicat1or 1  is 	 I C ants. 

fo ~nf arri 	tio 	 Issue notice to the respon- 
C. F. 	 dents 2 9  4 and 5 to show cause as 
de'- vie 

to uhy the application be not admi- 

ated 	 tted and appropriate interim relief 

A. 	 be not granted. Rurnable on 4.9.95. 

Prayer for interim relief will be 

considered after the respondents are 

served,on 4.9.95. 

/ 
Vic e—Chai rnian 

V/ZdO 

. 	 i1j1 	w 

• 	1 	

S 

_ 	 ,IT 

Mr P.J.Saikia/MR A.K.ChOudht'1. 

Mr Choudhury,Addl.C.C.S.0 brTh 

to our notice the communication recei-

ved from the Staff Selection Commjssjoh 

dated 29.8.1995. That shows that gra-

duation is an essential qualification 

for the pos.t of Transmission Executive 

and both the applicants do not possess 

that qLialif'ication. However, as far 

as their claim for regularisation as 

Assistant Editor is concerned the 

matter 	with the Station Director 

All India Radio,Oibrugarh respondent 

No.2 who has not so far filed the shot 

cause reply. In the circumstances th e  

O.A. is admitted. The respondents to 

contd... 



1' 4 	O.A. 152/95 

4.9.95 file written statement within B weeks. 

- Since the prayer for interim order. 

relates to the post of Iransmision 

•  Executive we are not inclined to grart 

the same. Liberty, however is given to 

the applicant to appiy for such inte.-

rim relief as may be.c ailed for in 
• 	 respect of the post of Assistaèt 

Editor when occasion may arise. 
• 	Rdjourned to 13.11.95 for brderS,) 

fir Cho.udhury is requested to supply 

a Xerox copy of the communicatiOp of 

the StaVe Selection Commission rePe 
rred to aboves'v- t_øviL 

flem'ber 	 Vice—Chairman 

pg  

?4C 

14.11.95 	Adjourned to 8,1.1996fOr 

fixing date of hearing. 

	

Member 	 Vice—Chairman 
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10.4.96 	 Casis ready for hearing 

• 	 List for hearing on 31.5.96 

I 

Membt—r 

p1 

31.5 .96 Mr N .K .Sarua for the applicant • Mr. 
A.K.choudhury,Addl.cG..s.c for the 

respondents* 

At the request of Mr .  N.K.Barua 

hearing adjourned to 12.6.960 

H' 
Member (A) 

Member (J) 

Mr. P.J.Saikia for the applicant. 

Mr. A.K.Choudhury, Addi. C.G.S.C. for the 

respondents. 	 r 

Written statement has been submitted and served 

on the counsel of the applicant today. The  

learned counsel for the applicant seeks time. 

for perusal of the written statement. Allowed. 

List for hearing on 4.7.96. 

4r 
Member (J) 	 Membe (A) 

. .pg 
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	 12. 6. 96 
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47-96 Learned 

Choudhury is present for the 

VO 
• 	

respondents. List for hearing on 

5-8-96. 

I 
' S. 	 . 

	

lm 	 Menber 

5.8.96 

dJ 	ov.•. 

CIL o 

7 	
0 

•, 	
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0 	
3.9.96 

AjJ!iftV 
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Member 
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27-9-96 	Mr.N.I(.Baruah for the applicant. 
Add].C.G.S.C. Mr.A,K-Choudhury for the 

• 	 respondents. 

List for hearing on 15-11-96, 

M€inber 

'In 

None for the applicant. Mr A.K. 

Choudhury, learned Addi. C.G.S.C., for the 

respondents. 

List for hearing on 3.996. 

Member 

Mr N.K.Barua for the applicant. Mr 

AaK.Choudlrnry,Mdl.C.G.S.0 for the 

respondents. 

List for hearing on 27.9.96. 
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15.11.96 	Mr. N.K.Barua for the applicant. 

Mr. A.K.chouahury, Addi. C.G.S.C. 

for the respondents. 

List for hearing on 13.12.1996. 

oj(z 

P;4j 
I)  

7..5.',97 Learned counsel for the parties 

submit that this case is ready for 

hearing. 

Let this case be listed for hearing 

on 25-6-97. 

Ma?ober 	 Vjce airman 

K 

in 

25 -6-97 A.Wangso the applicant is found 

absent on call. Learned counsel for the 

applicant is not present. )ir- # A*K*Chouddhuh I  

Addl.C.G.S.Co is present in Court. 

Accordilgly,p the case is dismissed for 

default* bf the, ,applicant, 

sq 
Member 	 ViceChairman 
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S I ON 19 OF THE  
ADMINISTRATIVE TRIBUNALS ACT, 1985: 

ORIGINAL APPLICATI NO. 1 

TITLE OF THE CASE:- SRI NOKWANG WANGSO & ANOTHER 

-Versus- 

THE SECRETARY TO THE GOVT • OF INDIA, 
MINISTRY OF INFORLTION AND BROAD-

CASTING AND OTHERS. 

INDEX 

SL INO. 	POF THE DOCUMENTS 	PAGES 

APPLICATION 	 01 to 12 

ANNEXURE- 01(Cast Certificate) 

A!TNEXURE- 02( 	-do- 	) :: 

OL 	ANNEXURE- 03( Appointment Order):: 

04. 	ANNEXURE- 04( 	-do-  

• 	 05. 	ANNEXURE 05(Representaiion 
• 	 dated 24/9/93  

• 	 06. 	ANNEXUBE- 0(Representation 
dated //95) 

•ANNEXURE- 07(Representatjon 
dated 4/7/95) 

ANNEXURE- 08(Adverttsement No. 
2/95 dated 15/7/95):: 	- 

-------------- 
Det e of Filing  1t_r Q"-'- ' 	 T 	Filed through 

( P.J.Baikja) 
Advocate 

ii 

60 



IN THE CENTRAL ADMINISTRATIVE. TRIBUNAL: :GUWAHATI BRANCH 
GUWAHATI 

ORIGINAL APPLICATION NO 	1995 - 

Sri Nokwang Warigso, 

S/0 Late Noknai Wangso, 

Assistant Editor, All India Radio,Dibrugarh 

i'oiice Station and District— Dibrugarh, 

Assam. 

Sri Kangkani Marriai, 

S/O Sri Vangbai Mamai, 

Assistant Editor, 

All India Radio, Dibrugarh, 

P.S. & Dist.— Dibrugarh,Assara. 

- 	
00000 	PETITIONERS 

—Versus-- 

The Secretary to the Govt. of India, 

Ministry of Information and Broadcasting, 

New Delhi, 

The Station Director., 

All India Radio, Dibrugarh, 
District— Dibrugarh,Assam. 

The Programme Executive, 
All India Radio,Dibrugarh, 

Dist.— Dibrugarh(Assam) 

The Regional Director,Staff Selection 
Commission,-*Z"JR ia Jx*,GuwahatitAssam. 

The Deputy Director General(NER), 
All India Radio,Guwahati. 

RESPONDFNTS 
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DETAILS OF THE APPLICATICN 

Particulars of the grievances against which the 

The application is made 

against non consideration of the case of the petitioners 

for regularising their services in their respective 
they 

posts inspite of/being working as casual employee for 

more then 4 years continuously without any break in 

service as well as the Advertisement issued by the Staff 

Selection Commission published in the Assarn Tribune on 

15/7/95 inviting applications for filling up of Five 

Transmission Executive(Dialect & Translator) posts, All 

India Radio,Guahati. 

JURISDICT1a\I OF THE TRIBUNAL:— The petitioners declares 

that the subject matter of the grievance against which they 

want redressal is within the jurisdiction of the Tribunal. 

LIMITATION:— The Petitioners declars that the application 

is within the limitation period prescribed in section 21 

of the Administrative TrIbunal Act 1985, as the present 

matter is urgent one. 

FACTS OF THE CASE:- 

1) 	That the petitioners are the citizens of India 

and permanent resident of Arunachal Pradesh, The petitioners 

are indigenous to the State of Arunachal Pradesh and belongs 

to Jancho and Tangsa tribe whicháre recognised as 

schedule Tribe of Arunachal Pradesh. The petitioner have pa 

passed the senior School Certificate Course. 

The copies of the caste certifIcates 

are annexed as annexureA1 andA2 

Contd....2/- 

p 
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2) 	That in the year 1988, a few posts of 

Assistant Editors fell vacant in the All India Radio, 

Dibrugarh for different dialects prevailing in 

Arunachal Pradesh including iangchu and Tangsa dialects, 

The nature of jobs of Assistant Editors includes Editing 

the news and reading, preparation of programmes with 

music items, monthly tape scheduling, recording of 

artists, dubbing, artist booking, doing the coverage etc. 

inconnection with the -dialect language. And for that 

purpose, as was informed by the authority, the qualifi- 

cation of a candidate should be Intermediate,Pre-

University 2 years course s  senior School leaving 

Examination passed or such equivalent qualification which 

is recognised by any Irdian University or ABoard as the 

case may be. In addition to the aforesaid educational 

qualification, the candidate should also have(1) Proficiency 

in the 1anguae/ dialect, aquaintance with the culture, 

traditions and literature of the area concerned,(2)— - 

Knowledge of Nationaland International affairs(3) AbIlity 

to translate from Hindi/English (4) Suitable voice for 

broadcasting( 5) Knowlede of the other languages of the 

area concerned etc. 

3). 	That on - coining to know about the aforesaid 

vacancies, the petitioners applied for the aforesaid 

vacant posts of Assistant Editors in their respective 

dialects i.e. Wangchu and Tangsa. On receipt of their 

application along with the other candidates, the 

respondent. . 
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respondent No.2 invited the petitiorirs alongwith 

other eligible candidates to appear ma selection 

process. Accordingly the petitioners had gone through 

the oral, written, language proficiency, voice testing 

etc. and the petitioners came out successfully. 

4) 	 That -after the selection of the petitioners 

as Asistant Editors in .Wangchu and Tangsa dialects, the 

respondent No.3 ihformed the petitioners that they are 

at present only engaç.ed as csual employee but after 

acquairing necessary training in the post they will be 

absorbed and for that !pUrpose :they will be paid salaries 

by the Government and accordingly the petitioners were 

engaged from time to time but without any break since 

1991 in the said posts. The petitIoner No.1 was appointed 

issued by the respondent No.3 

initially fora period of 5 days w.e.f. 17/3/91 to 

translate news andpresent the Wanghu programme due to 

the absence of one Sri Hipho Wahgpan casual Assistant 

Editor of Wangchoo Programme and it was continuously 

renewed till today. The petitioner N6.2 was appQinted 

vide order dated 30/3/91 issued by the respondent No.3 

w.e.f.'1-4-91 against the vacant post of Assistant 

Editor of Tangsá dialect. The appointment of the 

petitioners were also duly approved by the respondent No.2 

The copies of the appointment letters of 

the petitioners are annexed as 

Arinexure— A3 and A4 respectively. 

That... 

- r 
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That though the, petitioners were appointed 

in the said post as casual e'iployees only for a fixed 

period but the same were renewed' continuously and they 

en serving, in the said posts till today like a 

regular employee continoously. But the authority, uptill 

now, has not taken any steps in this regard and their 

salaries are also paid as a monthly rated worker. 

That while the petitioners were awaiting for 

regularisation of their services as 
I promised by the 

authority and as expected by the petitioners, the 

respondent No.4 issued an advertisement vide no 2/92 

NER 20 for filling up certain posts of Assistant Editor 

inArunachal 'Pradesh dialect programme. The number of 

va'cant posts were as follow 	(1) Tangsa-2(ii.)Notte-2 

(iii)Vlanchoo-2(iv) I du-1,(v) 1di-1,(vi) Iagen-1, 

(vii) Khamti-I, (viii) Wiizo Missi,i dialect programme-I 

post 	surprisingly, in the said advertisement the 

educational qualification of the candidates were fixed 

as graduate with 2nd class. Thd petitioner applied for 

the said posts but they were not invited for the 

ow.. 

7 0 	That being aggreived, the petitioners 

submitted their joint representation along with other 

Assistant Editors whose cases are also similar to these 
/ 

petition on 24/9/93 before the Deputy Director General 

(NER) All India Radio,Guwahati stating therein that they 

have..... 
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- 	 have been working in the vacant posts for last several 

years, to the satisfaction of the authority without 

any break in service and further that they are continuing 

in the said posts only on the legitimate expectation that 

as the Govt utilising their services continuously and the 

time, energy and public money spent on them is properly 

utilised, they iould be regularised in due course. The 

petitioners have missed several opportunities in other  

Governme t offices. Therefore, at this stage as mentioned 

±rrtertisemenif the eligible qualification is not 

relaxed or the petitioners are not absorbed in those 

vacant.posts, great hardships and irjustices would be 

caused to them. But the authority did not consider the 

case of the petitioners for regularisation although 

their services are not at aildisturbed. 

. 	
A copy of the representation is annexed 

. 	as J4nnexure— A-03. 

That the petitiones thereafter also 

submitted several representations from' time to time 

for regularisation of their services on the similar 

reasons mentioned above but the authorit though verbally 

assure for redressal 01-their  grieverices but in fact 

has not done any thing. Further nobody was also 

appointeJ in persuance of the said advertisement. 

That thereafter again in the year 1994 

the respondent No.4 intived applications for filling up 

of the posts of Assistant Editors and this time also 

they were not invited for the interview. Therefore, the 

petitioners again submitted their joint representations . - 
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before the respond6ntNo.1 and stating therein amon-

others that the petitioners haie been working in the 

posts of Assistant teacher for last 6/7 years and put 
'S 

their vaivable time and effort in discharging their 

duties to the satisfaction of the authority. A few of 

them already crossed their age. The petitioner further 

stated that though they are appointed as casual worker 

they have been doing the job like other regular employee 

discharging full.responsibility in their respective dia- 

lect programme anthhavè gathered vast experience in the sadl  

said fieid. Therefore deprivation of the petitioner 

tsfl 	tit 	th 	itii - f±om appointment in 

pursuance df the advertisement only on the ground of 

educational qualification it is arbitrary and illegal 

and further as they have been discharging full duty 

like the &ther regular employees, the payment made to the 

petitioners as monthly contractual wrkers denying the 

other incidental benefit also violates the principles 

of equal pay for equal work. Therefore, the petitioner 

prayed that.oniy on the ground of experience i4a the 

said post for several years together and the experiences 

gathered and also on the nature of duty and responsibi-

lity they are discharging their services ought to be 

regularised in the said posts. 	. . 

Two copies of such representationsare 

annexed as Ar xUre— A-06 and A-07. 

That... 

4 
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That the petitioners submits that while 

they were expecting a favourable consideration of their 

repeated representation which are pendingbefore the 

respondnt No.1 and 2, the respondent 1'Jo.4 again vide his 

advertisenient No.2/95 published in the Assam Tribune in 

its issue dated. 15/7'/95 hasthvited applications for 

filling up of Five Transmission Executive(Dialect and 

• 	 Translation), AIR,Guwahati frdm the candidates having 

minimum qualification of Degree from rocognised 

University. The other reguisite qualifications for the 

said posts are similar to those which were required 

from the petitioners at the time of their selection for 

the posts of Assistant Editor in Arunachal Pradesh dialect 

language programme. In the said advertisement it was 

further stated that the nature of the service to be 

rendered by a Tr.ansiission Executive(Dialect and 

Transmission) are exectly similar to that of the 

service the petitioners are rendering for last 5/6 years. 

A copy of the advextisement dated 

15/7/95 is annexed as Axure—A-08 

That the nature of duties tobe discharged 

by a Tr-nsmission F.xecutjve(Dialect and Translation) as 

mentioned in the advertisement dated 15/7/95 is the 

same of an Assistant Editor,, Arunachal Pradèsh dialect 

language proçramme. Therefore, the petitioners reaspnably 

believe thatX the post of Assistant Editor has been 

rode signted.... 
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redesignated as Transmission Executive(Dialect & 

Translation) and the vacant post in which the petltio-

ners ought to have been regularised being now published 

in the advertisement denying the legitimate expectation 

of the petitioners.. 

j. GROUNDS OP RELIEF WITH LEGAL PROVISIONS: 

That the petitioners having imquired sufficient 

training in the job and the Onergy , and public money 

spent on them is properly utilised, it is the legitimate 
• 	 not 

expectation of the petitioners that the same would/be 

allowed to gowastt The petitioners submit that 

preference should be given to them over direct recruit 

in the nature of employment and they are toregularise 

in the post they are holding. 

That at the time of selection of the 

petitioners for the posts of Assistant Editor, of 

JangshoTangsa Programne, the authorities having been 

satisfied with the required qualification etc. the autho-

rity is duty bound to appoint them in the vacant post 

for which they were selected. 

That the petitioners having been employed as 
4 

casual employee s€ 1991 from time to time and having 

been continuously engaged without any break in service 

since 1991 for last 4 years , oniy,, %the respondent 

authoritFto.rogularise their services, the respondent awk 

authority is now estopped from denying the regularisation 

of the service of the petitioners. 

That... 



-10- 

That the nature of dutis which the petitioners 

are discharging is of a regular employee therefore, 

the respondent must adopt the principleof equal pay for 

equal works and grant the similar benefit as granted to 

the regular' employees. 

That continuous services rendered by the 

petitioners clearly proves that thexeis a permanent 

need t for the jobs therefore, the respondent authority 

ought to have regularised the service of the petitioners 

who are qualified and competent. 

-That,the petitioners having fulfilled all 

the requisite qualification at the, tIme of ththir initial 

apjo1ntment and by now having gathered sufficient 

exporiente in that field, the respondent authority is 

estopped from denying regularsation of the service of 

the petitioners now on the ground of present 

qualification for the posts. 

12. 	That advertisement dated 15/7/95 clearly 

mentioned that there are 2 vacant post in Viangchoo 

dialect and one in Tarigsa Dialect, the petitioner can 

easily be-regularised in the said post. 

Details of Remedies Exhausted:- The Head of the office 

o AIR,Dibrugarh is the Director who is also the 

appointing authority of the petitioners and he was 

apparised of several times and also the matter Was 

brought to the notice of the respondent No.1 who is the 

highest authority. 

Contd... 

V. 
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1. 	MATTERS NOT PREVIOUSLY FILED OR PENDING 
WITH ANY OTHER COURT:- 

The petitioners further declares that 

they have not previously filed any apolication,regardin 

the matter befbre any other court,Tribunal nor any such 

application is pending before such Court or Tribunal. 

i. 	RELIEF(S)SWGHT:— 	In view of the f&cts and 

grounds mentiorod above the petitioners pray for a 

direction to the respondent authority to regularise 

thefr services inthktir respective post of Assistant 

EditorTransmissjon Executivo(fljaiect and Translation) 

with the date of the initial date of joining. 

• 	 (b) 	The petitioners pray for- a direction to respondent 

authority to prdvide the salaries and other benefits 

to the petitioner as applicable to the regular employees. 

(c) 	Any other appropriate relief as the Hon 1 ble Tribunal 

may deem fit and proper. 

6. INTERIM ORDER IF ANY PRAYED FOR: Pending final 

decision of thisapplication the respondent No.4 may be 

directed not to fiJl up the post of Transmission 

Executive(Dialect &Translator)mopartjcuiaryjpost 

each in Wangchoo and Tangsa dialect as advertised by,  

him in daily issue of Assam Tribunt dated 15/7/95 vide 

advertisement No.2/95. 

ii, PARTICULARS OF BANK DRAFT/POSTAL ORDER 
RESPECT OF APPLIATIONA 

List of Annexues 
as per the Index. 

Verification... 
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'S 

VERIFICA.TION 

We(1) Sri NokwarigWangsu, s/o Late Noknai Vlangso, 

and (2) Sri Kongkam Mamài, SIO Sri Wangbai Mamal both 

working as Assistant EdItor at All India Radio, 

Dibrugarh within 'the jurisdiction of Dibrugarh 

Police Station, District— Dibrugarh do hereby 

ve4fy that the contents of 	 are true 

to our knowledge and those made in paragraph 

are being.matters of record true to my knowledge which 

we believe to be true and rests are humble submissions. 

) 

lOI21l0) 
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no. JUD 1 Q6/9 	

Dated, 	 90 

This i. to certify that 

s ° te r/wf Shr 

tu ''  orrselcn 	
tO ,dp  - 

/ 	recoon 	
i 	

. 

di 	 te Scheduled Tribe List ( 	Xt;ocjcatjfl) Ordr(,emet) 
Act, 1956. 

inari famijy  

Ji rdh 

- 

- 
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SCHEDULE 	CERTIFICATE 

ited Changlang the 

This is to certify that Shri/-i/ 
Kpaeri *1.S on//Dht er of 
Shri/L,ate 1yy -t irij Mt 	Village 

_Circle 	( H 
District Cha.-i1ang, Arunacha). Pradesh belongs to  
Tribe which is recognized as Sohedule Tribe of AruziaháJ. 
Pradsj-1 as per the Corstitutioj (Schedule Tribes) (Union 
!erritories)Order, 1951, as amended by the North Eastern, 
Areas (Reorganisation) Act, 1971. 

Shri/S rj _KØ t4Jj M fJJ-I 
and his/bjer family reside(s) in 
Vi 	ep 	ianglang District, Arunachal Pradesh. 

\?\r J I1 J Si 
DERWI &R:14FIer 

(wi -mstmf £th 
0-haagjang- 

( 



ry 

Annexure— 03 

Shri Hipho Wangpn Casual Asstt. Editor(monthly contract) 

of Janchoo dialect progarnme is under treatment and presently 

Shri L.Chama alone is iorking. In the event of emergency 

like illness, casual hand may not be available at Dibrugarh 

to look after the programme. Shri L.Charna was suffering from 

fever on 17.3.91 and Shri Mokwang Wangsu was booked. Hence 

it is also proposed to book for another . f lye(S) days including 

17.3.91 to 21,3,91 to translate news and present the Wanchoo 

programme. 
Sd/_Illegible 

Put u Sb's kind approval please. 	18/3 

I Casual booking on 17th 

approved 

2 from 25th to 31st March 

or monthly contract basis 

Sd/—Illegible 
18/3 
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Annexure-04 

Sub:— Casual booking(monthlyin Tangsa Programme 

Shri Hompa Taiju casual Asstt.Editor along is 

looking after Tangsa dialect programme as Shri Phargdo 

Taidng casual Asstt.Editor monthly oontract has left AIR 

.Dibr gga±h on 28.2.91. 

Hence Shri Kongkam Mami on approval casual 

Asst±. Editor is proposed to bok for monthly contract 

with affect from 1st April 1991. onwards to translate 

news into Tangsa dialect and present to programme. 

Submitted for Station Director kind approval please,. 

( W.Janjen ) 

Programme Lecutive 
Approved 	. 	 30/3 

Sd/—tatjon Director 
Sri M.:.Sing 

30/3 

4, 



Annexure— 05 

To 

The Deputy Director General(NER) 
All IndiaRadio, 
Charidmari , Guwahati-3. 

Dated Dbrugarh, the 24/9/93 

- 	 Sub:— Memorandum for regularisation of service. 

Hon'ble Sir, 

I an behalf of casual Assistant Editors of 

all India Radio,Dibrugarh,would like to bring the folio-

wing our heart p inched grievances before you for your 

- 	 kind sympathetic and humanitarian action please. 

1) 	That Sir, we the under mertioned persons have 

been working on monthly contract basis as casual Assistant 

Editors in Arunachal Pradesh dialects programme at All 

India Radio,Dibrugarh since 5/6 years back satisfactorily 

and without any service bre.ãk against the existing regular 

vac - ncies hoping in' anticipation that the All India Radio 

authority would absorb us straihttvay in the due course 

of time. But,. ou.r long anticipation is asthe stage 

headache and burning for, fulfilling our grievances. 

2. 	A year ago, advertisement for fillihg up of 

the vacant post of .ssistant Editors in Arunachal Pradosh - 

dialect programme, were fl'ushed by the S.S.C.,Guwahatj, in 
which it was mentioned that the requisite educational 

- 	qualificatthon for the post of Assistant Editors must be 

lind class graduate. In this context we deeply want that 

w e should be absorbed/ recruited straightway in accor-

dance with the same channel and same recruitmant rules 

through and by which those Assiastant Editors were 

recruited. Thereby our educational qualification may also 

be released. 

IJ  

We. • 

11 
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3. 	We have acuir(,.d vast experience relating to the 

works of Assistant Editors an we are more capable of 

dealing with the duties of Assistant Editors as we have 

been do'ing samework for last 5/6 years, thereby we will 

be more efficient than the fresh appointees of the post. 

As the provision of relaxation of qualification and 

age for scheduled caste and scheduled tribes are in exis-

tarice, which are being carried out by all the government 

departments. In this context we feel that we should also be 

given certain relaxation in educational qualificational and 

other aspects which are not. given by the All India Radio 

authority at present. We stronly semand that we whould 

not be deprived 

Having 

Radio authority, 

out of our servi 

justification. 

of our legál rights. 

seen the non response from the All India 

we are under apprension of being dropped 

es for which we seek your protection and 

If all India Racio authàrity fed that we the 

casual Assistant ditoxs are unqualified for the post of 

Asistant 7ditors, we should have not been engaged In All 

India Radio, Dibrugarh on contract basis and should have not 

been entrusted with the work of Assistant Editors for such 

a long durtion of5/6 years, contthnoüly thereby we would 

have been -absorvedin other services. 

Now it is understood that some of us are become 

over aged, after joining as casual Assistant iditors at 

All India tadio, Dibrugarh for which we are unable to joint 

on other govrnrnent setees. Now we are in great incoveni-

encs and difficulties, as such, if we the casual Assistant 

Editors are dropped out from All India Radio,Dibrugarh,it 

would be untolerable and unjustifible when may create unex-

pected crucial situations. 

As.... 

1. 
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8, 	As we are all aware of specific special drives 

scheme launched byy the government of India for absorbing 

scheduled castes and tribes candiates in different govt. 

departments against the dead—looked. vacancies. Also we are 

aware of specific ihstruction of Hon'ble Piime Minister 

of India on his concerned to give the scheduled castes and 

scheduled tribes, their due shares and special measures 

are being taken up by the differentgovt, departments to 

fill up the vacancies relating to the scheduled castes 

and scheduled tribes. Hence, thi special scheme may 

kindly be implemented in favour of us. - 

Vle the casual Assistant Ed.itors are bonafied sche-

thlod tribes candidates from Arunachl Pradesh, hence we 

do request All India Radio authority to take up special 

measures as the other govt.. departments do, thereby we may 

be absorbed in All India Radio Dibrugarh straightway at 

earliest against the dead—locked existing regular vacan-

des lying in Arunac.hal dialect programme, 

If the existing regular vacant posts Of 

Assistant Editors are filled up from fresh ca'ndidates thro-

ugh the S.S.C.,Guwahati, it would create big havocs and 

untold pains to the present casual Assistant Editors and 

as the S.SC.,would select those fresh candidates having 

educational qualification not below the graduate. But 

these fresh candidates may face difficulties as they are 

inexperienced in performing duty.. And on the other side we 

we would be deprived of our legal and natural rights. 

11. 	In All India Radio, lJibrugarh all Arunacha]. Pradesh 

dialect programme have two Assistant Editors except Tagin 

and Kharnpti. programmes which has one Assistant Editors 

xpt each. Therefore, it is requested to sanction two more 

post in Tagin and Khampti dialect programme respectively 

within.... 
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respectively within, an early date.. 

12. 	In the last August, 1992, we have subrnitied 

our applications with detail documents in response to the 

advertisement No.2/92 NER-20 flushed by the S.S.C. Guwahati 

against the vacant post of the following dialect programme. 

1) 	Tangsa dialect programme 	 - 2 posts 

Nocts 	. 	 - 2 posts 

ianghoo U" 	 U 	 - 2 posts 
/ 

iv). 	Idu 	" 	 U 	 - 1 post 

Adi ' 	 - 1 post 

Tagin 	 ;1 	- , 	 - 1 post 

Khampti 	U 	' 	, 	. 	- I post 

Nizu Mishimi dialect programme 	- 1 post 

Note:-Mizu Mishimi dialect programme post is 

vacant recently due to the death of regular 

Assistant Editor,Late Antheso Tumblu on 
• 	 _22/293., 

Pr 'sently serving as casual Assistant Editors 

•in Arunachal Pradesh dialect programme is clearly mentioned 

on page No.4 with date of joining.. 

• 	 But yet, our longfelt expectation of getting 

positive 'intimation from you for conducting interview for 

r - gularisation of our services is solicited. 

Finally, once ag:Jn we do request your good 

honour to rogularise our services straightway through the 

• 	 S.S.C.,Guwahati or other means which you deem fit and the 

necessary de9ad may kind&y be fulfilled in an early date 

for which we shall remain duty bound ever pray and grateful 

to you. 
Yours faithfully, 

Sd/-Illegible 
Conven or, 

Casual Asstt, Editors 
- 	 Arunachal Pradesh Dialect Programme 

All India Radiolç Dibrugarh. 

Contd.. 



I 

L 

at  

-5- 

Csual Assistant 2ditors serving on monthly contract basis 
since 5/6 years till now areas following with their date 
of joining:- 

S.No. 	Name- of. candidate 	Date of Joining Dialect 	Sign.by 
66 	 proq 

Sri Norigaing Longchag - 4/7/91 - Tarigsa Prog 	Illegible 

Kongkarn Manai 	16/2/91 	-do- 	-do- 

" Telian Taigjang 	10/7/91 - 	Noc.te 	-do- 

Miss Charney Raumari 	18/3/86 - Nocte- C.Rajkurnari 

Sri Nokwang lVangsu . . 	7/2/91 - i!ianchoo- 	illegible 

6, 11  Banyam Ponglaham 	5/12/91 - 	-do- 

Sudu Melo. 	 5/4/90 - 	Idu 	- S.Melo 

Miss Jumyo Barn 	 5/1/92 	Adi 	Illegible 

Sri Rajit Rai 	 6/6/89 	- 	Tagiri 	R.Rai 

C.T.Manchekhorn 	. . 12/3/84 	- Kharnoti 

11.K.K.Lurn Pul 	 21/4/93 - Mizu Mishimi Prog 

Copy to:- 

The Hon'ble 11inister,of Information and Public Relation. 

Arünachal Pradsh,Itanagar with a request to porsue the 

prayed matter with Information & Broadcasting Minister, 

New Delhi for early action. 

. 	The Hon'ble Chief Minister of Arunachal Pradesh,Itanagar 
iforrnation g 

for his kind y necessary açtion please 	. 

The Director General,Ali India Radio,New cDelhi for his 

favourable & sympathetic action please. 

- The Station Di'ecor,All India Radio,Dibrugarh for kind 

information and necessary action. 

The Station Director, All India Radio,Itanagar for 

favour of kind information and necessary action please. 

O.C(A,P.)Unit 	. 	. 	.. 	. 
Sd/-Illegible 

(Sri Nokwang wansu ) 
convenor, 

Casual Assistant Editor. 

c9 	 . 	. 
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Annexure-   06 

To 

The Secretary to the Govt. of India, 

Ministry of Information and Broadcasting, 

New Delhi. 

(Through the Station Director,All India 

Radio,Dibrugarh,Assam). 

Sir, 

We the following casual Assistant Editors of 

• 	 All India Radio,Dibrugarh,Assam beg to place before you 

• 	 the following facts for favour of your kind consideration 

and necessary, action. 

That we.Were appointed as Programme Editors and 

Announcers of All India Radio,Dibrugarh Sation,Assam, for  

the last 5 to 10 years. 	 - 

That wo have been serving with no break in service - 

and with full sincerety, honesty and integrity with a 

hipe that we would be absorbed whenever any permanent 

vacancy which may Occure in future. 

That even though.5to 10 years of service has 

been put up by ms, we have been deprived from enjoying 

any benefit or .privelage. 

That some of the direct programme such as 

Wanchoo, Tangsa are bing managed by the casual employees 

only. Though we are casual employees, the entire respon-

sibilities are to be shouldered by the casual workers. 

That since our appointment we have been perfor-

ming the same duties, such as, news editing and reading, 

preparation of programme with music items monthly tape 

scheduling, recording of artists,dubbing, artist booking 

doing the coverage wOrk etc. ' 

• 	• 	(6) 	That to perform theseduties, we are to take 

the same risk and sacrifice on private matters  also. 

Comparison... 
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Comparison with the volume of work and the responsibi-

lities, we are being paid a meagre salary and without 

any future.. 

That our remuneration is pad on the scale 

payment excluding all D.As, Arrears, Bonus etc. 

That our remuneration is paid through cheque 

and the formalities which we are to. observe in encashing 

the cheque isan extra burden on us. 

That we are pad house rent but no provided with 

any quarters for staying in the town. 

That to get justice against the de7rivation of 

equal pay for equal work and other ,  facilities, we have 

made number of corresponaence with station Director, 

A.I.R., Dihrugarh, but, unfortunately no relief was 

given to us. 	 - 	 - 

That though we have acquired experience in 

putting up our serrices for the last couple of years, 

but still, the S.S.C. did not consider our candidature 

for making us permanent. 

(i) 	That finding no justice inspite of submitting 

repeated representations we have come to the conclusion 

that we should make an approach to you and if no relief 

is even then available, we would like to place our 

grievances before the State Administration Tribunal or 

Hon'ble High Court Guwahati, seeking relief as will bedee-

med fit and proper. 	 - 

(i3) 	That this petition is sent to you through 

proper channel with a hope that you would make an enquiry 

and redress our grievances in the light of the facts 

mentioned 
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light of the facts mentioned above. 

And for this act of kindness we shall remain 

ever grateful to you. 

Dated Dibrugarh the 

7th June,1995. Yours faithfully, 

1, Sri Nokwan 	Wangsu, 

• Wancho Prop. 	.... Sd/—Illegible 
7/6/95 

 Sri Banyarn Ponglaham 

Wangcho Prog 	.... Sd/—Illegible 

 Sri IKonkarn Mama! 

Tangsa Prog 	- 	... Sd/—Illegible 
I 	/ 

7/6/95 

 Smty.Chamey Rajkumari 
Notte Prog. 	... Sd/—C.Rajkuinari 

4I• 



2 	Annexure- 

To 

The Secretary to the Govt. of India, 

Ministry of Information and Broadcasting, 

New Delhi. 	 - 

(Through the Station Director,All India Radio, 

Dibrugarh,Assam) 

Sir, 	
0 

The undersigned, casual Assistant Editor of All 

India Radio, Dibrugarh,Assam beg to place before you the 

following facts for favour of your kind consideration and 

necessary action. 

1) 	That Iwas appointedas Programme Editor and 

Announcer of All India Radio,Dlbrugarh Station,Assam,for 

the last 5(five) years. 

• 2) 	That I have been serving with no break in service 

and with full sincerety, honesty and integritywith a hope 

that I would be absorbed whenever any permanent vacancy 

which may occu.r in future. 

That even though 5(five) years of service has 

been put up by me, I.have been deprived from enjoying 

any benifit or priiilage. 

That the dialect programme of Wancho is being 

managed by me alonqwith another Assistant :ditor who is 

also •a casual omploee. Though I am casual employee, the 

entire responsibilities are being shouldered by me as a 

casual worker. 

That since m.y appointment I have been perf or-

ming the same duties, su oh as editing news and reading, 

preparation of progralurne with music items, monthly tape 

sbheduling, recording of artists, dubbing,artist booking, 

doing the coverage etc; 

That... 
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6. That to pervorrn these duties, I am to take the 

same risk and secrifice on private matters also, compa- 

rison with the volume of w'rk and the responsibilities, 

- 	 I am. being paid a meagre salary and without any future. 

That my remuneration is paid on th2 scale 

payment cx cluding all D;A s, Arrears,.Bonus etc. 

That my remuneration is paid through cheque 

and the formalities which I am to observed in encashing 

the cheque is an extra burden on me. 

That I am paid the house rent but not provided 

- 	 with any quater for staying in the town. 

That to get justice against the.deprivation 

of equal pay for equal work and other facilities I have 

made number of correspondrice with Station Director, 

A.I.R.',Dibrugarh but unfortunately no reU.ef was given 

tome. 

That though I have acquired experience in 

putting up my service for the last 5(five) years, but 

still the S.S.C. did not consider my c ndidature for 

making me permanent. 

12) 	That finding no justice.inspite of submitting 

repeated r'presentatipns I have come to the conclusion 

that I dhould make an approach to you and if no relief 

is given then available, I would like to place my 

grivances before the State Administration Tribunal or 

• 

	

	 Hon'ble High Court,Guwahati, seeking relief, as will be 

deemed fit and proper. 

That... 
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13. 	That this poti.ion is sent to you through 

proper channel with a hope that you would make an 

enquiry and redress my qrievaces in th lieht of the 

facts mentioned above. 

i . nd for this act of kindness I shall remain 

ever grateful to you. 

Dated Dibrugarh 

the 4/7/95 	 yours fithful1y, 

3d/-Illegible 

( SRI 14O(;JA11TC4 JANCSU ) 

Casual Asstt. Editor 

Tribal Dialect ( ;Jancho ). 

All India Radio,Dibrugarh,Assam. 

ii 
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Box No. 236Gp.o.. Guwahatl-781 OOIby 11.8.95 	• 	" ' 	
Af'%/' 	h'tmc',• 	'AIANCI5 UNDEt .. 

. 	tPEC1AL 4 	 RERU1tMtNT DRIVE FOR SC/ST POSTS." 	• , 	S 	:. 
Transmission Executives (Dialect & Translation) : AIR (detIled below). PS : Rs. 1400-2600. Age : 18-35 yrs. ForST. EQ : (I) 	 Unv./eqv. . 
(2) ProficIency in the Ianguage/daIect relevant to the vacancy. DQ : (I) . 	. 	.•. 	. 
AcquaIntance with the culture, traditions and literature olthe area concerneâ. . 	. . 
(2) Knowledge of national and international affairs. (3) Five yrs. 	exp. as • 	. 
Translator/Writer In the language/dialect relevant to the vcancy. (4) Ability 

.. 
. 	. 	. 

to translate cor.rectly from Hindi/Eng. into the dialect relevant lo the vacancy .. 	. 	. 
and vice-versa! (5) Voice suited for broadcasting. (6) KnovIedge of other 
languages of the area concerned. JR : To translate news summary and topics 
from Eng. into the language/dialect concerned; write announcements; check 
broadcast materials, record programmes in interior villages and assist 
sUpervisory staff In audition of music artists and drama voices in respect of 
Ø'iect/Ianguage concerned. 

(NEft-I) Five TransmIss4on Executives (Dialect at Translation) : AIR, 
Guwahatl. Rcsvd. for ST. PS, Age, EQ, DQ and JR are given above. Dialect 
relevant to the vacancy In EQ(2], DQ(3) and DQ(4) : Wangchoo.2, Idu-1, 
Tangsa-1 and Nocte-1. IP : Guwahati with AISL. 

(NER-2) One Transmission ExecutIve (Dialect BE Translation) : AIR, 
Shillong, Resvd. for ST. PS, Age, EQ, DQ and JR are given above. Dialect 
relevant to the vacancy in EQ(2), DQ(3) and DQ(4) Is Mishni. IP : Shiliong with 
AISL. 

(NER-3) One Sr. Tech. Asstt. (Cultural): Anthropological Survey of India, 
D/o Culture, Calcutta. Resvd. for ST. PS: Rs. 1400-2300. Age : Upto 35 yrs. 

.: for ST. EQ: Master's deg. in Anthropology of a recog. Univ. with evklenceof 
special isatlon in Cultural Anthropology. IP : Shiliong with A1SL including Port 
Blair. JR : Conduct research work in Cultural Anthropology and prepare 
reports on them. 	- 	- 	.. 	-- - 	-- 
(NER.4) One Store Attendent : Geological Survey of India (NER), D/o 
Mines, Shillong. Resvd, for ST. PS: Rs. 800-1150. Age: 18-30 yrs.-for ST. EQ: 
Matric/eqy. DQ: One yr.'s exp. In maintenance of stores. IP: Shillong with 
AISL. JR: Maintenance of store Items, etc. .. 	 . 
Note : For posts at (NER-i) to (NER-4) above, apply to the Regional Director 
(NER), Staff Selection Commission, Post Box No. 236, G.P.O.., 
Guwahati.78I 001. Fee, if paId through IPOs, the IPOs may be made payable 
to Head Otfice Guwahati, 
AbbrevIations used: 
EQ: EssentIal Qualification, DQ: Desirable Qualification, UR: Unreserved, SC: 
Scheduled Caste, SI: Scheduled Tribe, EXS: Ex-Serviceman. PH: Physically  
Handicapped, OH: Orthopaedically Handicapped, HH: Hearing Handicapped, 
OBC: Other Backward Oasses PS: Pay Scale, lPO: Indian Postal Orders, CRFS: 
Central -RecruItment Fee Stamps, IP: - initial posting, Deg.: Degree. Dip.: 
Diploma, AgrL: Agriculture, Lib: Library OR Librarianship. Sc.: Science, Eqv.: 
Equivalent. Profl-Test: Proficiency Test. AISI: All India Service liability, 
Recog.: Recognised, Univ.: University, lnstt.: institution, Eco.: Econonilcs, 
Stats.: Statistics, Maths: Mathematics, Exp.: Experience, Exam: Examination, 
Subts.: Subjects, Hr.: Higher, -Eng.:.- English, Chem.: Chemistry.',DDK: 
Doordarshan Kendra. AIR: All India Radio. JR: Job Requirements. 

•. 

BRIEF INSTRUCTIONS • Foe I yable: Rs, 25/. No lee for SC/ST/Ex.S/PH, 
• Age: -To be reckoned as on dosing date (11.8.95). Usual relaxation for 
SC/ST/Ex-S/PH, and repatriated et. 

• EQ: Candidates must possess EQ mentioned against the posts as on the 
closing date i.e. (11.8.95). 

• How to Apply: Applications may be submitted In the form published In 
Employment News/RozgarSamachar dated 15.7.95. The appiicatlon,may be. 
typed Out in double space or written In hand neatly, but format should be the 
same as published.  

• Closing date :0.8.95(5.00 p.m.). 
• Documents to be attached with th 	appllcation:—i) IPOs or 'Central 
Recruitment Fee Stamps affixed and clearly cancelled on the application form. 
II) One recent passport size photograph. UI) Oneself-addressed postcard duly 
affixed with an additIonal 45 paisa stamp. The candidate must Indicate the 
name of the post, category No. and Advt. No. on the post card. iv) Two 
self-addressed unstamped envelopes of 10 crns. X 22 cms. size. v) Two slips 

L 

indicating name and postal address. vi) Documenti in favour of ckiim of 
SC/SI/PH/ExS.ervjcemen/Djsabled persons etc. vii) Attested cdøies of 
certificates showing age and educational qualiflcations. viii) Documents In 
support of claim of age relaxation For categories not covered In Item (vi) above. 
ix) Attested Copies of experience certificates, x) Candidates in Government 
Service are to attach an undertaking that they have informed in writing their 
Head of omcc/Dnment that they have applied for the Exam. 
NOTE: (1) If the above documents are not submitted/aioigwith the 
ppllcatlon, application will be summarily relected and no request for revival 

will be considered. (2) Incomplete or unsigned applIcations will be rejected 
summarily. 
• SC/ST candidates called for Intervlew will be paid TAas per Govt. orders. 
• Separate applications to be submitted for more than one category.  

) 	Note: For further detaiIs, the candidates are requested to kindly see the issue 

0a 	. jt_" 
of Employment News dated 15.7.95. 

. 	- 	 davp 3101 (25) 95. 0  
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Piled in Court 

on 

rN 

N THE CENTRAL ADIIINISTRATIVE TRIBUNAL. '.\ç 
GUWAHA1TI BENCH. 

CUWAHATI 

In the matter of 

0. A. No 152/9ff 

Nokwang Wangso &.others 

Applicant 

- VIS 

Uhion of India..& others 

....Respondents. 

I, 

Writtan,..statement/show cause on behalf of Respondent 

Nos.1,2 9 3 & 5. 

I,. L. R.e'hnian, Station Director,. All India Radio, 

Dibrugarh, do hereTby sblemny affirm and say aS' 

follows :- 

1. . 	That •I am the Station.Dfrector,All.India Radio 

Dibrugarh and Respondent No.2 in the above case. I am acquainted 

with the facts and circumstances of the case. I have gone 

through a copiy of.the application served on me and have. under-

stbo'd the.contentstherenf......Save.andexcepit whatever is 

spe'cifi.'caliy admitted in this.. uritten statements, the other 

contentions and.statements made.in.the. application may be deemed 

to have been denied. I am cbmpetent and. authorised to file the 

written statement on behalf of respondents .NOs.1 1,3 and 5 alSo. 

2;1 	. . That the answering respondent have-no comment to 

the statement made in pTararaph R,B,C. and D(1). 

3. 	.. 	That with.reference to the. statement made in. 

piaragraph D(2). I beg to state. that asT per the . Recruitment Rule -s 

prescribedfor thp post of Vr.ansmission Executive (Dialect and 

l7ianslatio-n).i..e.. erstwhile AssistantEditors, the essential 

qualificatio-n required is a Bachelor 'a Degree -  with either Hindi 

or English plus pT'roficiency in the.relevant dialect and not. 

rntermediate/pre-u,niversity as mentioned in the applibation, 

Cbmtd. .p/2- 
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	 C30)  

( 2 ) 

One—time relaxation in the educational & other 

qualifications was gran4ed by the Directorat Ceneral,A.l.R.,Nbw 

Delhi on a specific request-. from the Staff .Selectio?n Commision 

and some, posts were re—advertised in 1989-90 with the relaxed 

qualification. This relaxation was a purely one—time measure? and 

recruitment made in subsequent years specified the original 

required qualification of Degree and candidates holding a Degree 

were appointed. 

40. 	 That with reference to the- statement made in paragraph 

D(3)' r.beg to state that .the.applicant's were.booked on casual 

basis after their translation and voice test. This is the only 

test one has to undergo at the station level before approving as 

a casual hand. 

5*1 	 That withreferance.to the statements made in 

p'aragraph.D(4) I beg to state that the booking of casual employees 

on monthly contract is done only as a temporary measure to keep 

up the working of dialect programmes until regular candidates are 

made available through the Staff Selection Commission, All 

candidates appointed so far on a regular basis in the grade of 

Transmission Executive (D&ir)/Assistant Editor were selected by the 

Staff Selection Commission through comp:etitive examinations held 

at a various stages, including.those. casuaLAssistant Editors who 

were Subsequently absorbed in regular posts. 

There is no provision for direct absorption of casual 
employees. 

Regarding training, as mentioned in the application, 
the same is . impTarted to officials only after regular appointment 

and there is no provision for formal training of casual workers. 

The answering respondents have' not issued any official 

appointment orders to casual hands and they are' offered only 

contract's as per.the programme exigencies. the order: which is 
quoted in the petition is. simply an official noting regarding ka* 

thir casual. bookings. Approval of the Station Director is requ 

ired in the file before taking on a casual person as per the 

normal practice. 

6, 	 That with reference to the statements made in paragra 

0(5) 1 beg to state that the casual Assistant Editors are' issued 

long term contracts to run. .th service and the Station Director 

has not been .eTnpower.ti to.. appoint a . casual hand on permanent basis 

unt'ill and unless one goes through the. regular Selection process 

conducted by the Staff Selection Commission. 



That with reference to the statements made in paragraph 

D() I beg to state that A.I.R. Dibrugarh has not given any under-

taking to contractual casual hands aboutragularsation of service 

as recruitment in this grade is made only through the Staff 

Selection Commissio—n on the basis -  of a competitive examination. 

k 

4' 

Also, the essential qualification for the grade is Degrea, 

as-already clarified against. para-3 above. The petitioners  were 

not. invited to appear before -the Staff Selection Commission because 

they do not have the requisite educational, qualification as 	- 

mentioned in the advertisement by the Staff Selection Commission, 

8, 	That with reference to the statements made in paragraph 

I beg to state that the representations received were duly 

forwarded to the higher authorities. i.e. Directorate General,All 

India Radio, New Delhi and -Deputy Director Ceneral(NER),Ali India 

Radio,Guuahati. The-  matter of regularisation is not within the 

p:owers delegated to Respondent No.2 and the same is to be considere-

at the Headquarter level. 	 - 	- 

9. 	That with reference- to- the-statements made in paragraph 
I beg to state that -'. these points are already clarified in the 

parasabove..The matter of screening and selection etc. after 

aduortisement is p:rocessed. by the Staff-' Select -ion 6ommission and 
this Station offers app -ointment only to candidates if nominated by 
the Commission. Repeated advertisements were mada-  by the Staff 
Selection-Commission. to -fill. up the posts since 1990 and the latest 

three- nominations were made.. from the examination, held in 19194. Une 
of these-. be --longs to the Tangs -a dialect: and the tJangchu dialect 
posts are still-vacant -as nominations from the Staff Selection 
Commission are awaited. - 	 - 

ID. 	That-. with reference to the statements made in par-agrap.h 
I beg to st--ate that. the matter of calls for interview to 

candidates after advertisement is.exclusively under thp purview 
of the Staff Selection Commission. 

Regarding payment made to the monthly contract Assistant 
Editors, the..same has been fixed as per the existing Rules and 
instructions. 	 - 

11. 	That with reference to the statements made in paragraph 
0(10) & 0(1) I beg to state that the post of Assistant Editor 
(Tribal Dialect) was only redesignated as .Tansmiesjon Executive 

(Dialect & Translation). The essential qualification and procedure 

of recruitment remain the same as before and have been mentioned 
above. 	 - 

Cbntd. .p/4- 
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That with reference to the.stat'ements made in p'aragraph 

D(12) (A)',(B) & ( c) I beg.to..state that, it is reiterated that by 

rule this office is compBtect to recruit Transmission Executives 

(Dialect & Trranslatio.n) i.e. Assistant Editors only on the basiS 

of the competive examination conducted by the Staff Selection 

Commission. All appo'intments made in this grade so fart for other 

dialects have followed this procedure. 

It may be' noted that".in case.of. the Tangea dialect mentio -n- 

t-ed.by one of the' pet'itoners, a cndidate: has been nominated by 

the Staff Selection Commissio n on the basis of the examination 

held in 1994 vlde the Commission's. advertisement No.1/94 This 

candidate had also bee.n working on monthly.contract. basis but is now 

e'ligi:ble for regular appointment after ,  having-quali'f1ed the corripetit-, 

lye examinatIon ;. the qualification prescribed was Degree. 

No assurance was gIven from this' office to any casual hand 

p'rior to their selection by the Staff Selection Commission for 

regular: appointment. 	 - 

That' with reference to the statement made in aragraph 

D(12)'(0) 1 beg.to  state that thR payment has been made aa per 

existing rules. 

That with reference to the statements made in paragraph 0 

(12) (E) & (F) I beg to Statà that;.the quest'Ion.of permanent absor-

ption does not arise as because the statio.n does not.hava the power 

to appoint any casual .e'xcapt for issuing monthly contracts and that 

too is done' to run the most: essential servica only. 

F 

15, 	That with reference to the statements made. in paragraph D 

(12) () I beg to state that the Selection or non-selection of 

candidates rests with the Staff Selection Commission. Appointments 

are made' only when the Commission Sponsors: candidates against the 

vacant posts. 

' 	ThatT with reference to the statements made in paragraph D(1 

I beg to state that' thR Head of Offlce is. only the appointing 
authority and he' is. not empowered to advertise for and select, 

candidates in the grade: of Tr:ansrnission Executive(D&T)'/Rssjst,ant 

Editor. 	. 	. 	. 	. 	. 

That the answering respondent have no comment to the 	- 
statlement - atit 	made in paragraph D(14),(15) & (16). 

18, 	That' the applicants are not entitled to any' relief sought 

for in the application and the same is liable to be dismissed with 

cost's. 

19. 	That the Respondents, crave leave of filing addl. Written 

statement if situation so demands. 

Contd..p/5- 
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L. Rhrnan, Station Director, All India Radio, 

Dibruqarh, dd hereby declare that; the st:aement made in this 

show cause are true to myknowledge deri\jed from the records 

of the case. 	 . 

• 	 1rn 

	

-I.sign this Verification on this the 	day of 

- October, IggS at. Dlbrugarh. 

J 
0 ENT 

Station E&eCtC7 
ALL INDIA RAQ 

	

- .-, 	DaueAat 

	

-o0o- 	. 
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IN niZ CENTRAL .MINISTRTIVE TRI$UNA 
UWAHATI IENQI 
3U.HATI 

Piled in Court 	In the matter of 

on........... 	 O.A. 

I/f 	Nokwang dangs. & ethers 

.Applicant 
C,urt Mailej 

-Vs- 

Union of Inja & others 

• .esp.ndents 

Sh.w Cause on behalf of the Respondents 

Regional Direct.r, Staff 

Selection C.ntmissi,n, Guwahati. 

Most Respectfully She,eth: 

That the applicants have mentine  ab•ut earlier two 

advertjsemens issued by this Cjmjssj.n for the N.E. Region 

vile Advt. N.,2/2  item NER-20 an Advt. N..1/94 item NR5 as 

well as referred to the latest Advt. N..2/5  item N..NEL.1 

published in the Employment N..ig anl the Assam Tribune in their 

respect1e issues dated 15-7-5. This Commission seems to have 

been involved due to the fact that the aplicants have prayed 

for stay of the last menti•ned Avt. No.2/5  published in the 

press on ic...i..gc pending final iecisi•n of their present 
a rl Ica nt. 

N. Comment, 

fhat the answering respondents begs to state that the 
essential aualification for the post of he Dransmissisn Ect-

lye was the lachelor 3eqree of a recognise -I University or 

equivalent, as would be seen in all the three advertisements 
mentioned in the application whereas the to apllcants 

appeare to be only the Seni.r Secondary/Senior Schiol Leaving 
Examination passed. So, the two Casual Employees were net 

educati.nally qualified for the p.st of Pransmission Executive 

and hence their grievance of not being invited for tests/inter-

view against the avertisemerit N•s NER-20 and NEa5 of the 

years 12 ani 14 respectively .as invalid being not based 

fact. 

(C.nt ...... 2) 
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4. 	That the ansiering resp.ndeflts •es to state that tMe 

taking cue £ rim the aeve sub para(ii), it is also •served 

that the two petitieners have no l.cus standi to pray for stay. 
if the latest advertisement N0.2155 of 1555 as they do not 

p.ssess qrauate degree which is an essential qualificatisn 

for being eligible for the peat of Transmissl.n Executive 
(áialectantranslatien). The questien if stayinq acti.n 

on Advt.N..2/55 of 1595, theref•re, dies not arise. 

VERIFICATION 

I, S.N.lhuyan, egi.-nal •irect•r, Staff Seiecti.n 

c.mmissi.n, N.E. *egien, Guwahati., di hereby declare that 

the statement made in this shewcause are true to my 

kn•wledge derived f rim the recerds if the case. 

	

/ 	I sign this Yerificatien on this the 	day if 

1555 at Guwahati. 

IEPOLSIENT I' 

.0.. 
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ADMINIST1ATlVE TRThUNAI 

GUI
AHATI BENCH 

GUWATAT 

In the matter of 

O.A. N..152/9ç 

Nokwang Wangao&others 

Applicant 

Vs 

Union of India & others 

Respondents. 

Additional Written Statement/show cause 

on behalf of Respondent Nos. 1,2,3 & 5. 

I, L. Rehinan, Station Director, All India Radio,, 
Dibrugarh, do solemnly affirm and say as 
follows 	;- 

0-- 
C.) 

I • 	 That I am the Station Director, All India Rad to, 

Dlbrugarh and Respondent No.2 in the above case. I am 

acquAinted with the facts and circumstances of the case. I 

have gone through a copy of the application served on me and 

have understood the contents thereof. Save and except 

whatever is specifically admitted in this written statements, 

the other csntentiens and statements made in the application 

may be deemed to have been denied. I am competent and 

auth.rised to file the written statement on behalf of 
respondents Nes. 1, 3 and 5 also. 

That the answering respondent have no comment to 
the statement made in paragraph A,,C and DCI). 

That with refrence to the statement made in 
paragraphD(2) I leg to state that as per the Recruitment 
Rules prescribed for the p•st of Transmission Executive 
(Dialect & Translation) i.e., erstwhile Assistant Editors, 
the essential qualification required is a acheler's Degree 
with either Mmdi or English plus proficiency in the 

relevant dialect and not Intermediate/Pre—University as 

mentioned in the application. 

contd. .p/2- 
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Onetixne relaxation in the educational & other 
qualifications was granted by the Directorate General, 
AU India Radio, New De3.hi on a specific request from the 
Staff Selection C.mmssi.n and some posts were re.advert1sed 
in 1989..90 with the relaxed qualification. This relaxation was 
a purely one-t±me measure and recruitment made in subsequent 
years specified the original required qualification of Degree 
and candidates holding a Degree were appointed. 

	

4. 	That with reference to the statement made in paragraph 
D(3) I beg to state that the applicants were booked on casual 
basis after their translation and voice test. This is the only 
test one has to undergo at the Station level before approving 
as a casual hand. 

	

5. 	That with reference to the statements made in paragrap1 
D(4) I beg to state that the booking of casual employees on 
monthly contract is done only as a temporary measure to keep up 
the working of dialect programmes until regular candidates are 
made available through the Staff Selection Commission. All 
canIidates appointed so far on a regular basis in the grade of 
Transznissi.n Executive ( 0 & T )/Assistant Editor were selected 
by the Staff Selection Commission through competitive 
examinations held at various stages. 

There is no provision for direct absorption of casual 
emplsyees. 

Regarding training as mentioned in the application, 
the same is Imparted to officials only after regular appointment 
and there is no prevIsion for formal training of casual workers. 

The answering respondents have not issued any official 
appointment orders to casual hands and they are offered only 
contracts as per the programme exigencies. The order. kich is 
quoted in the petition is simply an official noting regarding 
theIr casual bookings. Approval of the Station Director is 
required in the file before taking on a casual person as per the 
normal practice, The orders referred to therein are simply a 
noting on file and have not been issued to the casuals by name. 

	

6. 	That with reference to the statements made in paragrap 
D(5) I beg to state that casuals are engaged on "as and when 
required" basis to run the service and there Is no provision 
In the Recruitment Rules to appoint a casual on permanent basis 
until and unless one goes through the regular selection process 
conducted by the Staff Selection Commission on the basis of 
notified Recruitment Rules. 

centd, • p13- 
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That with reference to the statements made in 

paragraph D(6) I beg to state that A.., Dibrugarh has not 

given any undertaking to contractualiands about regularisation 

of service as recruitment in this grade is made only through 

the Staff Selection Commission on the basis of a competitive 

examination. 
Also, the essential qualification for the grade is 

Degree, as already clarified avainst para D(2) above. The 
• petitioners were not invited to appear before the Staff 

Selection Commission because they do not have the requisite 
educational qualification as mentioned in the advertisement 
by the Staff Selection Commission. 

That with reference to the statements made in para 
graphs D(7) I beg to state that the representations received 
were duly forwarded to the higher autharitles i.e., Directorate 
General; AU India Railo, New Delhi and Deputy DirectSr 
General, All India Radio, Guwahati. The matter of regularisa' 
tion is net within the powers delegated to Respondent N912 
and the same is to be considered at the Headquarter level. 

1!J The applicant should have waited for Directorate's reply. 

That with reference to thetatements made in pam-
D(8) I beg to state that these points are already clarified in 

the paras above. The matter of screening and selection etc. 
after advertisement is processed by the Staff Selection 
Commission and this Stati•n offers appointment only to 
candidates if nominated by the Commission1  Repeated advdrtise.' 
ments were made by the Staff Selection Commission to fill up 
the post since 1990 and the latest three nominations were made 
from the exaoinatisn held in 1994. One of these belens to the 
Tangsa dialect and the Wangehu dialect posts are still vacant 
as nominations from the Staff Selection Commission are awaited.. 
N. assurance was given to the applicants for regular appelntmer= 
as stated by them. 

That with reference to the statements made in 
paragraph D(9) I beg to state that the matter of calls for 
interview to candidates after advertisements is exclusively 
under the purview of the Staff Selection Commission. Staff 
Selection Commission calls for interview only to the eligible 
candidates if applied for. 

• Regarding payment made to the monthly contract 
Assistant Editors, the same has been fixed as per the existin, 
rules and instructions, It is not true that the applicants 
have been working as casual Assistant Editor continuously for 
/7 years as stated by them. They have been booked in casual/ 

assignment basis and on "as and when required" basis. The 

cantd. .p/4r. 
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casuals are booked by All India Radio to assist, prepare 
and present varIous programmes In All India Radlc till 
a regular staff is nominated by competent authority. The 
casual booking becomes necessary in the absence of regular 
staff to ensure smooth production and broadcast of 
programmes. The casuals for this purpose undergo through 

simple test lIke audition to assess if the voIce Is 
suitable for broadcast. The casual engagement however does 
not bestow any claim for regular appointment against the 
post. 

That with reference to the statements made in 
paragraph D(iO) & D(ii) I beg to state that the post of 

Assistant Editor (Tribal Dialect) was only redesignated as 
Transmission Executive (Dialect & Translation). The 
essential qualification and procedure of recruitment 
remain the sase as before ahd have been mentioned above. 

That with reference to the statements made In 
paragraph D(12) (A), (i) & (c) I beg to state that It is 
reiterated that by rule this office is competent to recruit 
Transmission Executives (Dialect & Translation) i.e., 
Assistant Editors only on the basis of the competitive 
examination conducted by the Staff Selection Commission, 

55 
All appointments made In this grade so far for other dialect. 

P 	have follswed this procedure. 

It may be nted that in case of the Tangsa dialect 
mentioned by one of the petitioner; a candidate has been 
nominated by the Staff Selection Commission on the basI3 of 

the examination held in 1994 vide the Commission's advertisei 
merit No.1/94. This candidate had also been working on 
monthly contract basis but is now eligible for regular 
appointment alter having qualified the competitive examine.- 
tien; the qualification prescribed was Degree. 

No assurance was given from this office to any 
casual hand prier to their selection by the Staff Selection 
Commission for regular appointment. 

That with reference to the statement made in 
• 

	

	 paragraph D(12)(D) I beg to state that the payment has been 
made as per existing rules. 

That with reference to the tatements made In 
• 

	

	 paragraph 0(12) (E) & ( F) I beg to state that the question 
of permanent absorption does not arise as because the 

• 	 Station does not have the power to appoint any casual except 
for issuing monthly contracts and that toe is done to run 

the most essential service only. 
c.ntd. .p/5- 
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That with reference to the statements made in 
paragraph D (12) (G) I beg to state that the selection or 
non-selection of candidates rests wth the Staff Selection 
commission. Appiritments are made only when the Commission 
sponsors candidates against the vacant posts. 

That with reference to the statements made in 
paragraph D(13) I Iseg to state that the Read of Office is 
only the appointing authGrity and he is not epswered to 
ativertise for and select candidates in the grade of 
Tranamisai.n Executive(D & T)/Assistant Editor, 

That the answerint respondent have no comment to 
the statement made in paragraph D(14), (15) & (16). 

That the applicants are not entitled to any relief 
sought for in the applicati*n and the same is l*ble to be 

io 	dismissed with costs. 

. 

	

19. 	That the Respondents crave leavesf filing addi, 
written statement if situation so demands. 

VERZF I C A T ION 

I, L. Rehman, Station Director, All India Radio, 
Dibrugarh, do hereby declare that the statement made in 
this sh*w cause are true to my knowledge derived from the 
records of the case. 

I sign this Verification on this the /3aay  of 

, 17,1 at Dibrugarh. 

H 	Station Director 

• S •XS• 	
' 	iT 

All India Radios Dibrugarh 

-A 


